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und stafl agitations, indiscriminate  alarm |
chain pumnm, accidents, etc.

{b) Yes, on 19-10_-19?3. |

(¢c) Every endeavour is made 0 rum
these trains to  time, Their running is
watched at divisional level -and all avoid-
able detentions are taken up with the staff
concerned.]

Cut in the crude off supplics by Caltex

450, SHRI M. K. MOHTA :

SHRI THILLAI VILLALAN :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased 1o slntt::

() whether Caltex has rcumiy decided
to cut erude oil supplies for ifs refinery at
Visakhapatnam ;

(B} if so, the extent of ot in the sLIpphcx
anl the resspns lhu:fur.

(¢) whether any other foreign oil cam-

pany operating in India has also dwidcdl

1o cul ifs supplies; and

(dy if so, what are the details thereof
und s R impact on’ price rise of crude

oil and the sieps tuken by Government in
this regard ?

THE MINISTER ()I- STATE IN. THE
MINISTRY OF PETROLEUM & CHE-
MICALS (SHRI SHAH NAWAZ KHAN) :

(1) 1o (&) The use of oil as a m,.:pon by
the  Adulr -oil producing  countries  for
;-ph_[_u l pueposes. has resalied—fn . an
ovel rulmllon in the production

ot
cmde O i he Arib ol punhmng nml

exporting counitried. s THiE T ciisel” o
total reduction in the availability: ofs crode
il 10 the foreien oil companies who mur-
ket L‘nik n;l the, Eride gil produged; i
Itllgh‘. Couny 1,;. 1, dhe thice &!mw|ml
mp.mlu hu.?n’g, ;c?.ls#‘!l crelineries: 1 in
mdiz have  { e ore, mgqpﬁw Ahay, lbqg

Huve ‘bcen Ilft wu{; na.other options, bul
1o’ stril 'h prorate |

(RAJYA SABHA]

l neries and customers, inclu

411
CInlti ‘\ull.px..mn,n 50y

heir reduced lou.:l uud; ‘ l_:brary See No. LT-*?-H[T'I

108
oil d\&ﬂdbl{ﬂ}"”fuqﬁgﬁ]“ Ia;ilhlﬁ’:r fl‘.‘ﬂ'

ing ir reli-
mr;ps in, ‘luﬁl.l. They {:puc furi}u,; asyured

4‘.,31 lhey{ ace ol dﬁiﬂ!‘l"'ls 451)' ?{ ‘b“

crch oil supplies meant fpr lmlu A9, any
oﬂn.r country to which exports ‘have been
| banncd, by the Arab Governmenls.

“-{d) The precise de-lull- uf lhc rcduu-
lions in erude oil wvailability on nccount of
tht three foreign oil compandes are not
yet availuble. However, there will be no
impnet of any reduction in crude ol
umpllu by these oil compunies either on
the price of crude ofl or on lht: prices of
refined oil products,
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Notification under Delimitation Adt, 1972

THE MINISTER OF STATE IN THL

MINISTRY OF LAW, JUSTICE  AND
OMPANY AFFEAIR SHRI NI RAJ
%N(.H CHAY DA ‘snr. to
i mp} Im E n:,h R oaind

W on the Tm‘g

i) oof thee Delimitatipn Commission of
. No. 553(E) dated
l'!'u 18ih Gitober, o7 '% isstied ‘ynder sub-
séetlofl | (1) of” Yokl u I‘U ()[ the annum
tion Act, 1972. [pPhiced in Tibrary  Sec

No. LT:ST 384734 it ihnil

Nemmﬂuu of Minikiry ar lfami ildsuée
and (Iamdv Amms o 3m

THE DEPUTY MINISTER N THY
NMINISTRY OF 1LAW, " TUSTICE 'AND
COMPANY AFPAIRS S(SHRI  BEDAB-
RATA BARUAN): Sir. 1 beg to lay on the
Table, & copy- (in; English jemdHindi) of
the Ministry of Taw. Justice -and Corp-
pany Afluirs (Department of  Compan
Affuirs) -Notification G.S.R. 1No! 494(1),
dated the 20th October, 1973, publishin:
alterations in Schedule VI to the said Act,
Undér sub-section (3) of séelion 641 of

the Compunies  Act. 1956, [Placed  in



